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.99 Wnum .4nsMteTS to Questions 

(3) (4) (5) 
(l} (l) 

14. Vanaspati 27 24 
15. Bulk Drugs 41 31 
16. Sugar 55 51 
17. Infant Milk Food 5 1 
18. Industrial Alcohol 23 24 
19. Jute Goods 33 33 
20. Paper 55 65 
21. Rayon 6 4 
22. Dyes 13 12 
23. Soda Ash 5 
24. Nylon 5 7 
25. Polyester 6 8 
26. Cotton Textiles 240 225 
27. Dry Battery Cell 7 5 
28. Sulphuric Acid 22 21 
29. Steel Tubes and Pipes 20 15 
30. Power Driven Pumps 12 16 
31. Diesel Engines 12 6 
32. Electric Cables & Conductors 19 16 
33. Bearings 7 9 
34. Milk Food 5 

TOTAL 1 796 700 

[Engli.Jh} 

Natioaal Highway Nos. 37 and 39 in 
Karbi Aagloag District (Assam) 

4014. DR JAYANTA RONGPI : 
.Will the Minister of SURFACE 
TRANSPORT be pleased to state.: 

(a) whether the portion of the 
Road belonging to National Highway 
Nos. 37 and 39 within the area of 
Karbi Anglong District (Assam) is as 
per specification of National 
Highwa,.; 

(b) if noi. the steps proposed to be 

taken to make the said portion of the 
road as per the specifications of 
National Highways: and 

(c) the total amount proposed to be 
earmarked for the project during 
1991-92? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) and (b) National 
Highway 37 does not pass through the 
District of Karbi Anglona. Only 
National Highways 36 and 39 pass 
through the District. National 
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Hipway 39 eeneraJJy conforms to 2 
lane specifiCations. Portions of 
National Highway 36 not conforming 
to 2 Jane National Highway 
specirlcations are proposed to be con-
sidered for improvement in phases to 
2 lane during the Eighth Five Year 
Plan. which is yet to be finalised. 

(c) A sum of Rs. 202 lakhs is ten-
tatively proposed for improvement of 
National Highways 36 and 39 during 
Annual Plan 1991-92 in the District of 
Karbi Ang)ong subject to the 
availability of funds. 

Sticky ad•ances by Corporation Bank in 
Delhi 

4075. SHRI LOK.ANATH 
CHOUDHURY : Will the Minister of 
FINANCE be pleased to state : 

(a) whether there has been an 
increase in the sticky advances dis-
bursed by the Corporation Bank 
branches in Delhi during the last 
three years; 

(b) if so, the amount of sticky 
advances at the end of March 1989, 
1990 and 1991 and the reasons 
therefor; 

(c) whether the Reserve Bank of 
India has discovered violation of 
Foreign Exchange Regulation Act and 
other irregularities in the advance 
managements of the Bank; and 

(d) if so, the action taken in the 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) and 
(b) Banks being credit institutions. 
the risk of certain advances turning 
sticky is inherent in the system. 
Advances may turn sticky due to cer-
tain internal and external factors such 
as lack of adequate credit appraisal. 

ineffective post disbursement supern· 
sion, recessionary trends in the indus-
try, natural calamities etc. 

According to the forms of Balance 
Sheet and Profit &: Loss Account pres-
cribed in the Third Schedule of the 
Banking Regulation Act. 1949, which 
all banks are required to follow, and 
in accordance with the practices and 
usages customary among bankers, the 
banks are given statutory protection 
from disclosing the quantum of bad 
and doubtful debts as well as the 
sticky advances for which provision is 
made to the satisfaction of their 
statutory auditors. 

(c) and (d) Reserve Bank of India 
has intimated that it has not come 
across instances of violation of 
Foreign Exchange Regulation Act, or 
corrupt practices in the advances 
management of the branches of Cor-
poration Bank. Reserve Bank oflndia 
however observed certain deviations 
from the used pre and post sanction 
procedure relating to some of the 
advances and bank has been advised 
to take corrective steps. Enforc.ement 
Directorate has reported that it has 
not registered any case against any 
branch of the Corporation Bank in 
Delhi. 

Export Oriented Units 

4076. SHRIMATI VASUN-
DHARA RA1E: Will the Minister of 
COMMERCE be pleased to state : 

(a) the number of 100 per cent 
export oriented units set up in the 
country during the last three years. 
State-wise; 

(b) how many of those units have 
started commercial production; and 

(c) the details thereof? 


